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From:-
P.B. Pendharkar,
Registrar,

.Centrzl AdmlUIGTIPilVQ Tribunal,

New Bombay Beach,

NEV BOMBAY BENCH

CGO Complex,

Near Konkan Bhavgn,

New BRombay - 400

614

-:—__-.c.-———_.—....__._ﬂ.._—

To

The Secretary,
Rallway Board,

Szil Bhaven,
‘\?ew Delhi.

Union of India, through,

-

"~ The Chief Personnel Officer,
- Headquarters Office, -

Central Reilway,
. Bombay V.T.,
o Bomgey - 400 UGN,

Subject:

g

Sir,

Qr1911&1/&&yu¢¥yyxxm%ﬁxmm ‘polication
No. 243/86- B

Dr. P.Biswas.

... Aoolicent
V/s. :

; .

Union of India end another (C.Rly#?é

- ... Respondent/s

T

I om diredted to forward the accompenying COpy‘Of

‘!%.iudgmxmu/arder deted 15,10,1987 issuad by this Tribunsl in

the above matterbﬂﬂpatchcd on'OO’fO‘ffﬁ‘

" Fncl: One Judgusnxi/Order copy.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Dr, P.Biswas,

Sr.Medical Supdt.(Selection Grade),

Memorial Hospital,

Central Railway, Byculla,

Bombay - 400 008, r.. Applicant.

V/s, oy

/2 Q'\", = S m R
1) Union of India, through /ﬁj“r ~ 5N
The Secretsry, iz ‘
Railway Boerd, N
Rail Bhavan,
New Delhi,

2) The Chief Personnel Officer,
Headquarters Office,
Central Railway,
Bombay V.T.,
Bombey « 400 00Ol, ... Respondents.

Coram: Hon'ble Vice=Chairman, Shri B.C.,Gadgil

TRIBUNAL'S ORDER: Date: 15,10,1987.

Neither Mr. Nerlekar, advocate nor Mr. Manjupuria 1is
present, No eapplication is filed according to the order
dated 29.09.87. Mr. Atre (for Mr. Kanuga) for the appliceant,
Mr. S$.S.Makhija, Under Secretary to the Railway Board, New Delhi
present for the Respondents. The matter is fixed for hearing

on 05,01,1988,

After the above order was passed by this Tribunal
Mr. Atre (for Mr., Kanuga) for the applicant has today produced a
written request by the applicant thet the éepplicant may be allowec
to withdraw the application. The written request is also signed
by Shri Kanuga. By this time Mr, Nilkenth accompanied by his
client appeared before the Tribunal, In view of this written

reuest the application is disposed of as withdrawan. The

Respondents should be informed abouf this withdrawal, They shoulc

be specifically informed that they need not remain present before

the Tribunal on 05,01.88 for hearing, as there is no question of
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hearing in view of the withdrawal.

cpeTIo [0 YN TER
CENTDAT ADMET 3 ~1vE TRIBUNAL
WEW H o« At BENCH,

NEW BUMBAY 400 614



